/
/ y RA N66W4wbb““dwﬁﬁﬁﬁf#

12, Additional Affidavit

CENTRAL ADMINISTRATIVE TRIBUNAL |
GUWAHATI BENCH

“© | GUWAHATI-05

(DESTRUCTION OF RECORD RULES, 1990)

a,./p(y\, JWW . . ' v
: a4 ﬂ ?’m 1%9%/&% % J ) ersusensdsssseesssess
Cé) 6/67 /9/ Z . m R.A/C.PNo.....
- ' - EP[MANo.........- ..... paissesasgos
1 rders Sheet....,.‘.... ....................... -....Pg ..... 1 vesrbersaneseren to..g ............... -
2. Judgmen/ rd dtdgl '@5“%0 Pg .............. peeesees /w ........ Z . _gs T
3. Judgment & Order dtd.......covveeennnn Recexved from H.C/Supreme Court
RS Y W [0Z[7084.......... 2 ST N
5. E.P/MPuvvvisrvsssinssssssssnssssnies veverenes P@uvereresinreresssenss t0.1ueeerereses o
Ny RA//C;P/\/ ............ ETTTTTITTPPPIsen TS ng..,{..,,..r ........ aveeeene to..é‘.?._.‘ ......... _
| \/@P Z.o[‘h?(a A— Y,
Dy W g sesamesassoyeaomesesstesisssssseseense ’.b ............. Pgm[u..-..u_u.' ....... :z.g. ..... bevennns
8 Rejomder.....,...........................,....5 ....... - T30 RO {« NAUPPRTPIOR
9 Rep‘ly .................................................. Pgcerriiiiens eienssrenne (o HUPITUUIRPOIN
10 Any other Papers....couiiieiesNgessensreansennnes 3 PP | (o TP beevasrrse
: 11.AMe'mo eprpearance ......... R O S RUN ........... sodui

P00 0000000000000 00000000NQ0e080 0000000000000 000000000000080080000000000d0008¢ROIIY

13. Wntten Arguments

oooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

14, Amendement Reply by Respondents

- 15 Amendment Reply filed by the Apphcant

oooooooooooooooooooooooooooooooooooooooooooooo

16 Counter Reply

oooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

| SE%)TION OFFICER (Judl)

o7 1///? :



\3 |
/‘ i ! “
~’>L }i ' "/«'\
!f eﬂ" !
I M“ . . ) ) \
e Lol N woow - e e
i : FORM No« 4 .
A (SEE RULE- ¥2} -
{ |- CENTRAL ADM INTST RA mIVh TRIBUNAL
Lo . GUUAHATI SENCH
o ORDER SHIZET
H ...,,‘..._-..‘..,.‘,.s_—- ;
‘.; V‘/: e “'l ‘. jgﬂ/ ...6.."0"000"!91
org;App,/M%sePetnfCUnx*Bebn{&evaﬂpp&:o....f.........
i;i In UQAQOOCOQOOQQGhGO0.0.COOOCQGOOO'G°ODl‘
; . - A .0..0000.0“;“11.
Nameyof!tﬁe applicant(s) Cfﬁuv bé&&%%ﬁf,..p?[?.sfw*~\

! v

¢ : o 0 & o @
Name of tﬁe Rcsuonuent( )..‘hﬁ)rg?),.°.°§X5,.,.,,.,°,,,.
|
:F

" @dyocate

| \..‘r . ‘,[

L

Céuﬁéel 'fgj)r the J_lway/CGbC. . ‘@'M . .Q@‘.S.c. oo M M ,'Q./me\u

I__Or theap’;)llcant ..achro.Iatouococo.o o e * s 6 e 4 o o s s

. S D e e e i ~§4» e i o R e e ST e T '—‘R._[BU T\L&.I_,. - T
. e 3 - ORDER OF. THS T
OFrICu\N rE Xlﬂ_ﬂﬁ,mﬁjfw,mwww,-l,,h O T e e
eesrpaeants ._d.‘},.».. Qi_‘ww-:gm“ e e
o ' 29.4;2004; Heard Mr. A, Ahmed, learned counsel
. . ~ for the applicanty .
i T * i The application admitted, Issue
iRt arpecgtion o aorm i .
ﬁs;équjfj RS S . notice to the parties, Returnable within
, I'V o Lo . '
daprsiiig : - .. four weeks/
o 550\ l %79?——, .
5 23"71;/0 | List on 3.6.2004 for order]
J{\Q PR I .-.‘”..-. P« ¥ AN ”... retrana ! » » -
L o Status quo shall be maintained.
W ,
g I | Dy. Registr. ;
"."',A g .
« &7 “3‘.\. :i i

' IV a.8)tloY ‘,, ' tC’L}&‘lember (A)
DR R P g
Notice g ovder

On the plea of counsel for the
respondents four weeks time is given

to file written statement.

i

List on 6.7.2004 for orders.

1 Member (2)

mb

21.9.04 none for the applicant. Learned

counsel for the respcndents presente.
written statement has been filed. The
matter be listed for hearing.after
puja vacation.

List on 16.11.04 for hearinge.
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Vice=Chairman
8.12.2004 preaent: The Hon'ble Mr Justice R.K.
. Shilleng. , - Batta, Vice-Chairman.
K Jos AREEN 1 The Hon#ble Mr. K.V.prahladan,
.- Administrative Member. -~ ,
. Letter of absence filed by ML AS A
\O £ GDLP Ahméd, learned counsel for the applicant.
Stand over to 24.1.2004 for hearing.
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10.3.2005 Present: Hon'ble Justice Shri G.
(<¢/?4 Sivarajan, Vice-Chairman
Hon'ble Shri K.V. :‘Prahladan,
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-2~ A /o%ﬁynﬂf B e‘
¢11¢04¢ MCsA.Deb ROY, SreCeGeSeCe submits

that the matter is being dealt with
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Stand over to 17th January, 2004.
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30.3.2005

Member
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The learned counsel for the

appllcant has 1nformed this
Tribunal that he would . not be
available till 18.3.2005. Post on
30.3.2005. ) . A

e PR

Member Vice-Chairman

The case:is.adjeurnéd to 27.4;2005

for hearing. . - ;Z}'
LY

Vicg—Chairman
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27.4.2005 No Division Bench, List on 2

i 17.5.2005 for hearing. , &? .

Vice-=Chairman
mb
17.5.2005 . Heard Mr. A. Ahmed, learned
counsel for the applicant and also Mre
M.U. Ahmed. l.earndi Addlo COGOSQCO for
the respondents. Orders reserved,
~7
Member Vice=Chairman
mb .,
31454054 Judgment delivered in open Courts
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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATI BENCH.
g | 0.A.. No. 102 of 2008

DATE OF DECISION: 31-05-2003.

Sri Kulen Barman APPLICANT(S)
Mr. A. Ahmed - © ADVOCATEFOR THE
- | | APPLICANT(S)
- VERSUS -
U.01 &Ors. \ ~ RESPONDENT(S)
Mr. M. U.Ahmed, AddLCGSC. | ADVOCATEFORTHE
RESPONDENT(S)

THE HON’BLE MR G.SIVARAJAN, VICE CHAIRMAN

THE HON’BLEMR K.V PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see the judgment?
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the judgment?

heo

4. Whether the judgment igto be circulated to the other Benches?

Judgment delivered by Hon’ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENGH.,
Original Application No. 102 of 2004.
Date of Order: This the 31stday of May, 2005.

HON'BLE MR JUSTICE G.SIVARAIAN, VICE-CHAIRMAN
HON'BLE MR.K.V.PRAHLADAN, ADMINISTRATIVE MEMBER

Shri Kulen Barman,

Son of Late Bihu Ram Barman,

Chowkidar (Casual worker)

In the office of the

Anthropological Survey of India,

North East Regional Centre,

Mawblei Block-B, Madanrting, .
Shillong-793021. ... Applicant

By Advacate Mr A. Ahmed |
- Versus -

1.  Unien of India,
represented by the Secretary to the
- Government of India,
Ministry of Human Resource,
New Delhi-1. :

2 The Director, -
Anthropological Survey of India,
27% Jawaharlal Nehru Marg,
Kolkata-16.

3.  The Deputy Director,
Anthropological Survey of India,
North Eastern Regional Centre,
Mawblei Block-B, Mardanrting,
Shillong-793021. . .... Respondents

By Mr M.U. Ahmed, AddL.C.G.S.C.

ORDER

SIVARAJAN [. (V.C)

- This application is for regularization of service of the applicant
with effect from the date of his joining and pay him all the
consequential service benefits including seniority with retrospective

effect. The applicant claims that he was appointed as casual worker



2

under the respondents in the year 1989. After that he was appgintea
as Chowkidar on '1.4.1993 on casual basis and that till date he is
werking!as Chowi{idar 'uﬁder the respandgnt No. 3. The abpiicant has
heen working continuously for more than 15 years as a casual worker

and he has acquired a legal right for regularization and regular pay

scale of the Group D’ post. The applicant claims that Sri Dasarath

Barik was recruited by respondents on 1995 as a casual worker and}
he was regularised against Group D post uﬁder ._res;mndent No.2. Svril
Barik was junior to !:hé applicant. The ‘applicant claims that since he
had worked for a consider able long period under the 1espondents he -
is entitled to be legulamsed in Group b post

2. The respondents claxmed that the applicant was engaged as a

daily wége labour from 1.5.93 to 28.7.93 for the first time. His

services were terminated after expiry of 89 days (Annexure-1 to the
written statement). He was engaged for no work no pay basis since
1.5.83 as and when required. Therefore, the claim of the applicant

that he was engaged continuously for more than 15 vears is not based

~on facts. The claim of the applicant was cénsidered by the
' respondents in terms of judgment in OA.lOS}ZOOB but he was. not

- found ehgzble as. per the Casual Labom‘ers (Grant of Temporaxy

Status and Regularxsatlon} Scheme 1993 of Government of India

which came into effect from 1.9.1993. The claim of the applicant

- regarding Sri Dasarath Bal ik is not based on any facts. Sri Dasai ath

Barik had fulfilled all criteria for reguiarizatxon undeu the Scheme.
The applicant is not entitled for regularization as per the existing"

rules issued by the Government of India.

3. Heard Mr A. Ahmed, learned counsel for the applicant and Mr

M.U. Ahmed, learned AddL.C.G.S.C for the respondents. The applicant
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has not beén aﬁié 73] aui}stantiate his claim that he had worked andér
the respondents for more than 15 years. As per Annexures A, A-1, A-2,
A3, A4, A5, A6, A-7 and A-B, the applicant had worked for period of
approximately 170 days in 1964, 3(} daﬁrs in 1897, 30 days in 1998, 18-

days in 1999, 25 days in 2000, 26 days in 2001, 24 days in 2002 and

26 days in 2003. As per Annexure-l to the written statement the

applicant had worked for 89 days from 1.5.1993 to 28.7.1993. As per

the scheme of 1993, Group D post is restricted to casual w:orkers with

- temporary status and regular Gmup D render sur plus. For tempm ary

status the casua} worker should have been in ccmtmuous service at

!east for 240 days (206 days in case of office cbserving 5 days a week)

~on the date in which the ahove scheme came into effect i.e. 1.9.1893.

The applicant had neither completed the reqixired number of days nor
he was in employment on 1.9.1993. Since the applicant is not even
eiigibié' for temporary stai:ﬁs, therefore the question of his

appointment to regular Group D post does not arise. The applicant

'does not fuifill the eligibility criteria neither for tempcrar%y status nor

for selection m the post of Group D.
Thex efore, the application is liable to be dismissed and stands

dismissed. No order as to coﬂ:s.

{ K.V.PRAHLADAN ) (G. SIVARAJAN )

ADMINISTRATIVE MEMBER = ' VICE CHAIRMAN
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Ammexnre-A in A are ihe phoicenpies of some of apnniniment lefter

issucd by the Respondents.

Annexure-B is the photocopy of Judgment Order dated 24 Tebruary
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service of the applicant in the Group-17 post from the date of his joining
and also for direction to the Respondents to release the regular pay scale
of the appiicant in the Group-i) post wiih reirospecisve efiect, from daie
of his joining with ali conscquential scrvice benefits including scniority
etc. The applicant is working as Casual Worker since 1989 under the

-aifice of ine Kespondeni No.3 and he was appoinied as Chowkidar on

Aprii {993 on Lav.ual basis. Hc s wu.mmz continuously morc man

fifieen years as Casual Worker. But the Respondents have not vet

T t———a

TEMHANISE TNE service OF e apmneam m any Lywronp-i g PoSt. wioreqver ine

-



applicani is now over aged for any oifher jobs under the government or
e .. . : R
Er T

soThi  govomment  organization. Hence he has filed this Original
Application for a direction from: this Hon'ble Tribunal to the
-Ee‘z}xmdeme for reguianisaiion of ihe service of the appitcani n any
Group-T3 post with cffect of his date of joining and aiso 10 pay him e

regular pay scale of the Group-D employee.
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMISTRATIVE TRIBUNAL ACT 1985) % i&
mal

/

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI.

Eﬁuj»

ORIGINAL APPLICATIONNO. ‘OF 2004.

BETWEEN

- Shri Kulen Barman
Son of Late Bihu Ram Barman
Chowlkadar (Casual Worker)
in the Office of the
- Anthropological Survey of India,
North East Regional Centre,
Mawblei Block-B, Madanrting,
Shillong-793021.
_ ... Applicant
-AND-

1. The Union of India represented by the
Secretary to the Government of India, |
Ministry Of Human Resource,
New Dell-1.

2. The Director,
Anthropological Sur;ey of India,
27" Jawaharlal Nehru Marg,
Kolkata-16.
3. The Deputy Director,
Anthropological Survey of India,
North East Regional Centre,
Mawblei Block-B, Madanrting,
Shillong-793021. '
... Respondents
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DETAILS OF THE APPLICATION PARTICULARS OF THE

ORDER AGAINST WHICH THE APPLICATION IS MADE:

" This application is not made any particular order but the applicant
secks a direction from this Hon’ble Tribunal to the Respondents for
regularisation of the service of the applicant in any Group-D post.

"~ JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION

The applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of
the Administrative Tribunal Act 1985,

- FACTS OF THE CASE:

Facts of the case in brief are given below:

4.1) That your humble applicant is a citizen of India and as such he 1s
entitled to all rights and privileges guaranteed under the Constitution of -
India. _
42) That your applicant begs to state that he was appointed as Casual
worker in daﬂy wage basis under the Respondents m the YM
After that he was appointed as chowludar on Arll, 1993 on casual basts.
Till date he is working as chowkidar under the Office of the Respondent )\
No.3.

Annexure-A to A are the photocopies of some of appointment

letter issued by the Respondents.

43) That your applicant begs to state that he is workmg contmuously
for more than 15(ﬁﬁeen) years as Casual worker but he has been
depnved from regular pay scale, service beneﬁts dearness allowance,
house rent, medical allowance and not even minimum pay scale was

granted to him. He had already served a considerable long period under
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the Respondent and he is over aged for other govermnment or serm
~ govemnment jobs.

44) That your applicant begs to state that the Office of the
Rgspondent No.3 under which he is presently’ working was a newly set
up office and the office was properly finctioning with effect of the year
1992. In the said office the Respondents in requirement of his service
appointed your‘_applicant on casual basis with an assurance that the .
services will be regularised within a short span of time but the assurance
given to the applicant by the Respondents is yet to be materialised.

4.5)  That your applicant begs to state that he has acquired a legal right -
for mgulansahon and regular pay scale of his above said post. He ‘made
several request to the authority concerned but the Respondents have not
taken any interest in this matter. Now the applicant apprehend that at any
moment the Respondent may terminate the service of the applicant as
such the applicant filed this Original Apphcatmn before this Hon’ble

- Tribunal praying for an Interim Order and direction to the Rmp(mdents
by this Hon’ble Tnbunal not to terminate the service of the apphcant by
the Respondent till disposal of this Original Application.

4.6) That your aj)plicalit begs to state that the similarly sitnated
persons Shri Naresh Sarkar, Shri Umanath Rai and Shri Sanjeet Kumar
has approached this Hon’ble Tribunal by filing the Original Application
No.106 of 2003 the Hon’ble Tribunal vide its Judgment and Order dated
24" February2004 directed the Respondents to consider the claim of the
applicant for regularisation in the light of notification and scheme
promulgated by the government.

Amnexure-B is the photocopy of Judgment Order dated 24%
February 2004 passed by this Hon’ble Tribunal in O.A.No.106 of 2003.

4.7)  That your applicant begs to state that the Respondents have acted
m an unfair mannef in discriminating the applicant in the matter of
einployment and subsequent regularization. It is worth to mention here
that one Mr.Dasarath Barik was recruited by the Respondents in the year
1995-1996 in the same capacity of Casual Worker but subseqﬁently he



got the benefit of regularisation against the vacant post of Group-D
under the Respondent No.2. As per the procedure prescribed the

' Respondents ought to have maintaned a Master Seniority List of all

Casual Workers through out the country and thereafter their services
should be rergularised in order of seniority without discriminating or
without any super session. But in the instant case admittedly a person
junior to the applicant have given appointment on regular basis. Similar
controversy arose before the Hon’ble Apex Court vide its judgment and
order. dated 21-04-1999 laid down the law that in the matter of
regularisation such type of direction have been issued to the authorities
to regularise their service with refrospective effect ie. from the date
when the services of the junior were regularised.

Annexure-C is the photocopy of the Judgment and Order passed

by the Hon’ble Apex court.

48) That your applicant begs to state that apart from the illegality of
the Respondents regarding non regularisation of the service of the
applicant, the Respondents have denied the benefit of equal pay to equal
work to the present applicant. The work Vperformed by the applicant is
similar to the work performed by the regular GroupaD employees but
those Group-D employees are in receipt of higher pay than that of the
present applicant. On the other hand in some occasion the applicant had

to work even for Sixteen hours continuously in day without any break

and needless to say here that the responsibility of those works are higher
than that of regular employees.

4.9) That your applicant begs to state that finding no other alternative
your applicant has compelled to approach this Hon’ble Tribunal for
seeking justice in this matter. '

4.10) That this application is filed bona fide for the ends of justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION: A

5.1) For that, on the reason and facts which are narrated above the
action of the Respondents is prima facie illegal and without jurisdiction.

W

‘o



52) For that the action of the Respondents are mala fide and illegal
and with a motive behind.

53) For that, the applicants having worked for a considerable long
period, therefore, he is entitled to be regularised in Group-D posts.

5.4) For that fresh recruitment of Group-D post in super session of the
claim of the applicants are hostile discrimination and violative of
- Articles 14 & 16 of the Constitution of India.

5.5) For that the applicants have become over aged for other
employment. |

*

56) For that it is not just and fair to terminate the service of the

applicahts only because he was iitially recruited on casual basis.

57) For that he has gathered experience of different works in the
establishment.

5.8) For that the nature of work entrusted to the applicant is of
permanent nature and therefore he is entitled to be regularised in his
post.

5.9) For that the applicant has got no alternative means of livelthood.

5.10) For that the Central Government being a model employer cannot
be allowed to adopt a differential treatment as regard payment of wages
to the applicant. - '

5.11) For that there are existing vacancies of Group-D post under the
Respondents.

The applicants crave leave of this Hon’ble Tribunal to advance
further grounds at the time of hearing of instant application.

&
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DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and mmedy
available to the applicant except the invoking the jurisdiction of
this Hon’ble Tribunal. ‘
MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

The applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject matter of
the instant application before any other court, authoﬁty, nor any
such application, writ petition of suit is pending before any of
them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated
above the applicant most respectfully prayed that
Your Lordship may be pleased to admit this
application, call for the records of the case, issue
notices to the Respondents as to why the relief and
relieves sought for the applicant may not be
granted and after hearing the parties may be

pleased to direct the Respondents to give the -

follawing rehiefs.

8.1) That the Respondents may be directed by the Hon’ble Tribunal to
regularize the service of the applicant in the Group-D posts with
effect from the date of his joining and also the Hon'ble Tribunal
may be pleased to direct the Respondents to release the regular
pay scale of the étpplicant in the Group-D post with retrospective
effect with all consequential service benefits including seniority
ete.

8.2) Cost of the application.
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. 9) INTERIM ORDER PRAYED FOR:

Pending final decision of this application the applicants
seek issue of the interim order:
That the Respondents may be directed by this Hob’ble Tribunal
not to terminate the services of the applicant till final disposal of
this Original Application.

10)  THIS APPLICATION IS FILED THROUGH ADVOCATE.

11) PARTICULARS OF 1L.P.O.

,wqm_;uﬁf39g?9”

Date of Issue : 2/3/-"}/0 t{

Issued from &
Payableat j) ‘ 0 :

12)  LIST OF ENCLOSURES:

Aé stated above.
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I Shri Kulen Bamman Son of Late  Bihu Ram A
Barman,Chowkidar (Casual Worker), in the Office of the Anthropological e
Survey of India, North East Regional Centre, Mawblei Block-B,

Madanrting, Shillong-793021. do hereby solemnly verify that the statements

made in paragraph nos. Q-\/ (‘}/ QC(/ CQ'Q/ (8§ —— ‘_
are true to my knowledge, those made in paragraph nos. Ci‘l,évé -7
' =)

~are being matter of records are true to my information derived there from

which I believe to be true and those made in paragraph 5 are true to my legal
advice and rests are my humble submissions before this Hon’ble Tribunal. I

- have not suppressed any material facts.

' Ns
And I sign this verification on this the  day of 25;% 2004
at Guwahati. ' ' '
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As nexr ihe 2pproval 2 the Head of Cffice dt.

lluCl.1974\§g;i Kulen B urrar 8/0. Rhu Purman C/C.

A

Dipy Vutir, Uprer Lac“v”lere 5hillong has ba2n encaged for 85 13 g
I3 ’ I s g Y

-~ -

as casusl lahoyr with effect from 19.01.94 to 23,01.94
( 10.COp.m. to 5.00a.m.) and from 24.01.94 to 13.4.94

( 6.CCa.,m. to 2.00p.m.5 At Main huilding. His duty will he
termirated sutomatically er 13,4.94 2nd he should not he
allowed for any double duty. He will he paid waces @Rs.46/-

(Rs. forty six only) ner day i.e. no work no ray hasis.
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Anthropological Survey of India

o North East Regional Centre l&
‘_‘_/ | , Shillong NNEXU\RE_ A
/ :
/o
/ No.1=292/91/Estt., Dated 18.03.1594,
As per the approval of the Head of Office.
the duty of Chowkiders at raln bulldlng from 24.3 94 _ .
. o e — E e S
o 19 6 94 w1ll be ‘as follows
. :1 1f“ 1. Shri Gladstone Khongwir, .
' N . Casual labour q - 6.,00a.m, to 2.00p.m,
- 2.-Shri Kulen Barman, . 2;odp.m} to‘lo,OOp.m°
o 3 :\ - Casual labour = ' , . L
\\;- beputy'birmctor
, - R
‘ ) Head of ' fice
< . ' » —— - C—— . -
,,.‘-;:3"\\ ; v\' - il “ e
‘ Dated_18.03.1994,
L . -
Copy forwarded:fgr ihfbrm?ton and necessary action to:
' xxxaysv*mﬁxmxxhaxgaxxﬁﬁwﬁmk
: \, Acg>;¥.s secticn. '
. L o . N
= 2. Office COPYo L : ' FM ™
- Deputy Director
&
Head of Office
. '/-’J' T Rebaadiel 1‘-‘% b
- - l ' - - ¢
~ -
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Anthzopo logical Survsy of Indis,
Govermrent of India,
North East Regional Centre, 9,\
Upper tachimiers, .
' Shi1¥ng-T93001a

Datéd ¢ Mugust 26, 199Th

M

e

P e e

As per ths sprovael of Deputy Director dated 25-8-97T. The -

following Daily Wages Chowkidars wil) be perofrm their duties in
Mein 3uilding and Husewn bui fding from 26-.8=97 to 25.9.97 as per

the scheduled przogrenne given bslow én wotking dayse They may

handcver thn kays to Celels/Chowkidars of the respective buildinge

-

T 1)

2)

3)

4)

ghxi Kulen Barmen, will perform his duty in Main bud 3d4ing

for 8 hours ws & fe 2648=97 ta 25’?;;?_1‘

Shri Umsnath Rei, wil) parform his duty in the Museua buile
ding from 10000 PeHe to 6400 AeMe fox 8 hours wees s 26=-8-9T
to 25-9=FTe

XTI Itmrcqn Sangna, w1l perform his duty in Musous bui i-
ding from 6500 AsMle %0 9030 Beiy and from 533 Poile to 1000

Patte for 8 hours w'omfa- 2648-97 tn 259976

Shpi Chinmoy Dss, wi11 perfoom his duty in theo Main offise
buidirg f. n 1000 PeMe to 6400 AeMs igr 8 hours we 2o Te

26.3+3T to 25=937Te

[ (s

{ BaRs Rizvd )
Deputy Director &
Head of 6ffice

]
A 7

Noe 1.292/91/Estte MRE*A

Fram 6200 AoMe 39 3030 Adle and from S« D Po.Ma tn 1000 Po¥o '

o

2



e
hunerag—hy,

Hice 1.292/9V/Estt.
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!}ppnr'Lachmicro,
Wﬁ.llmngfﬂ mu‘.

f))/

Dotad ¢ Decenber 1, 1596,

M

in pertial ®

amber dated 2
of this Rgyienal Centres
ta 31.-‘2—96

Chawkidars
#foct from 3-12-98

2,00 Pii ta
4000 Ple

2o Grie dignSoghnbX
Chimoy Das

3, Srie *le Sorkase
|

r

Copy %o te
engup

4« Ehxd Hleile S
i

2nfoxm ction &

3« &J‘l:i goPa
jnforaation en

NC. Sacticn,

2
actions

odificaticn of
74190y £hs-allote

G.0n B %o

A‘ba’

Yraddy gacusit
4 nscesdoEY co-

Ente 50!0, Q‘illﬂ

ths esrlier e Pfice ordel
ent of.duties of the peily-Wogeo
e as folicws '

of svenl

ghillong il ®

Peys

mm——

ay = Wedd geday-

Hondey = Tuesd
sunday

Thuraday = Fxiday =

fionday = Tucsday - Ysdnesdey =

3000 P 'ﬂ\ur@dey -’ Satu:dey - Sundcy

QUSE BUILDLES
Wandoy =
Feicay =

go00 KV %O Tuesztay - Thupzd sy
Saturday = gundeye

200 1G]

- -

Agetts Keepels 2455, RneSele gni1long fof

gy zebionhy

ngceass
11ang folr

y Gfficel AneSeley &né

Lohe

ng for informa
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\/ ~ 2\ S
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followg EsEeFe ‘-3-203'0 to 3282000

s

D FFICE

Noe 1-292/91/E.ttAE§%W;.,_.A

Anthropological Suxvey of Ind a,

North East Regicnal Cantrs,

Upper Lachumiere,
Shillongete

Dated 3 July

3, 2000.

ORDER

The ellotment of duties of Regular & Daily Weges Chowkidar in
this Regional Centre, Shillong both Main & Mugeun building will be ae

dars will be on temporary basis and may be terminated as and when
required and not be allowed double duties and they will be paid @&
Ros 104/« BxMxix per day is e no work no Pay baeis as per rulegte

SloHDl

Farticulsrs

1.

e

4s

Se

6o

Te

(o]

Gris Ke Barman,
D/de Chowkider

Srie GeKhongwir
Chwokidoar

Sri. Sanjeet Kumarq
, /HeChowkidar

&

Sri. Uma Nath A-i,
D/%e Chowkidar

SrieNaregh Sark:
‘-do-

SrieleSangna,
Chowkidar

HAIN HUILDING
Timago

iGoDG Poﬁotﬂ
6000 AsH.

EOUD Aolle to
aODU PD?.

8¢00 Fefie 2o
t060C P,

MsEurt BUILDIeG

10 Y PM o F
6ol a

6-00A1 to
« 1PH

203 PH ¢o
10,00 PH

DQ!ﬂo

Manday<-Tuasd§y.dadnesdayw
Ihuraday—Satqfday—Bundayo

Hondsy -Tuasdawahursday-
friday-SaturdaywSunday.

1ay- Tusgday ~Wednesdaye
'sday «friday =Saturday.

day—Tuaaday-Wednaeday-
ursday=friday~Sundaye

Honday -Wednoadaye Thursdayw
Friday -Saturday-Sunday.

MAIN BUILDIHG ‘HULIDAYSZ.ﬁu NDAYS)

BricChinmoy Dasg,

"D/woChowkidar-

Copy t0 1w

fo Srie NeNeo Sengupta, AsK. ZmM,
20 8ecount Section, AneSel., Shillfng

2

\}g\}*

10.00PH to 600
€00 A1 to Qo000 P
2000 PH o 0000 P

= Monday
H » friday
M - VYedneaday.

HUSEUH BUTLDING ° Widaya/Sundays)

00 PHM to 6.00 AH -

. 1 Al o 2000 PM
3,00 PH to 10,00 PH

fo

<Xy

J

Sunday.
= Saturday

= Tuesdaye

r information and

Necegsary actione

i~ 1 of Qitezs

ooy o | Sirvey of F-Atn
Gerama g o} Indix

Aneth
- e

Eaet Rag&oml Cerstrs

| Y 1) Y e -

>
A

The duties of Daily Wages Chowkide

Tuesday =Wednesday =ihurscay
Friday =Saturday«Sunday.
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No. 1-292/91/Estt.

Anthropological Survey of India
Morth Esst Regional Centre,
Mawblei Block B,dadanrting,
Shillong = 793 021. '

2
Dated 3 QOctober 32: 2001.
ORDER.

A’ﬂ%&& A &
]

month

o W. Chowkidars will bo on temporary basis

sutomgticall
emorgent du

In plnnx-su;grsession of office order of oven mminr dated
' 01-10-2001, the duties of

Wages Chovkid ars for the
be a2s follows., The duties
and may be terminated

Regular & Dally
a3 sggggsted &J

as and when required amd they may be allowed extra
es and they will be paid @ &. 116/- per day l.e. m0

work no pay basis as per rules i=-

Sl. .

Namo of Chowkidars

Period Days

Ho.
1. Shri. 1. Sangna,
Regula r Chowkidar.

2, 5d . G.ikhongwir,

- O w

3. Shwi. Chimnoy Dgs,
D/%.Chowkidar
. {Zusceun)

4, Shri. Uma Nath Ral,

{Eibrary)

\/Sz{hri.!(ulon Barman,
- Co~

o
“

L YRS L pa . :
10iE, fz)",ggc. Section, = do -~ ..
i . MR

fg e

——

6.5hri. Sanjoat Kumaz,
= do-

7.5ri .Naresh Sarkar,
- dO‘

!

Copy to i~ Shri, N,H.Senguf a,
Soiid s A - A @d Security Offlcer,

-

Ly s g%
gg};",w‘“t

P

SngeaRRveTERRne ]

10.00F4 From lst to 20th Norembor, 2001
6?00 i Bookly off -5,12,19,26 (¥cnday)

6.00AN '
to 2,000 From 1st & 30% Novexdoer,2001
" Woekly off=6,1%,20,27 (Tuosday}

9.004:4 From 1,2,8,9.6,7,8,9,11,12,13,

to . . 14,15,16,18,19,20,21,22,23,25,
5.00 P& 26,27,28,29,30 = 23 days.

%eckly off- 3,10,17,24{Saturday)

eoc-ﬁﬂ\i . Fmﬂ 1’2.3 5.6.7’8.9 .‘I.o.u;,lag

%o 14,15.15,17.19, 20,21 ,22,25,24,
5.C0 U 26,27,28,29,30 = 25 days.

: veokly off - 4,11,18,25, Sunday)

10,0001 From 1,2,3:4,5,6,8,9,10,11,12,13,

15,12,17,18,19,20, 22,23,24,25,
26,27,29,30 = 26 days - _

Voskly off-7,14,21,28 (Wedmn sdaoy)

200’35}!\": Frw 2.3.4.5.6 7 9.10.11’12'13’14’
£0 16017,18.16,20,21,23,24,25,26,
10,0054 T

27,28,30 = 25 days.
. Eaekly off - 1,5,15,22,29 {Thursday)

6.00A1 to 2,00 Pi 6n 6,13,20,27

2.00P: t010.00P4 On 1,8,15,22,29

9.0044 to 5.00R¢ On 3,10,17,24 (“sewn)

9,00A to 5.00R: On 4,11,18,2% (Library)

10.00F: to 6,00 A% On 5,3iRxidx 7,12,14,19,
21,26,28,

’é:aOkly cff - 2,9.16.23,30 “"tlda‘,{)
T P e O . h

AineGeley; Shillong for

. .':—.'l'Lﬁs_‘ﬂbQ‘F?%’?:ﬂT‘ﬁ/?.?u° ,
UV Y oty {f‘:?/ geg ooy e

ni.. '1:: (t‘""L'!;U;":« 4«/ ’m‘ /-/

' zva-"‘:{‘nr '-:v- nta {3." " {

- : .‘!;.r'i‘(?i*”“b'f*f"5u'wv of Lés
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| WO, LmdYa /)y kst (VOI"IL)/QZOQD
anihropeleogical Survey of India, =&

) e North East Hegional Centre, o
- Kavolei BleockeR, Madaarting, ) t
S Siiillong= 753 21 &\ s A
. SN oo .!- .
Daled : Qcioher 30, 2002 _!EE@X&E@}AW
QFFILE _ORDER |

, In supersession or this o fice order of even number dated
30=9=2002, the duties of “eqular and Daily ®ages Chowkidars for the
month of November, 2002 as suggested will be 3s follows. The duties
cf the Daily Wages Chowkidars will be on temporary basis and may be
terminated automatically as and when required and they will be paid.
@ e 116/~ per day i.e., no work no pay basis as per rules :-

Sle ol

) pame of CUhowkidars, Tines,
230 ° . . e ey

s S i

Days,
. From l«éO’ﬁOvémbar, 2002
Yeekly ott : 9,12,19,26 Novip2
2, Srio(ﬁﬁggg%gwir, - do -~ 9,00 am to  From 1~30 November, 2002
’ ' 9,00 pm  Veekly off: 4911,18,25 Nov'o2
Uma Nath Rai |

3. 8Sri, kpimneyxBus, Daily 2,C0pm to From 1-3C Nove
. Vage Chowkidar

I 8ri, L. Sangma, Regular 10,00 P to
Chewkidar 5,00 Al

L&

mher, 2002
1C.CO0 pm Veekly off 3,10,17,24 Nov'02

4, Sri, Maresh Sarkar, =do~ 10,00 pm to  From 130 NoVember, 2002
) 6.00 am Weekly off: 2,9,16,23,30 tov'02
Break :i- on 8th & 9th November, 102

3./ Sri, Kulen Barman, ~do- 6,00 am to From 1-30 MNovember, 2002

2,00 pm Weekly off = 6,13D20927 Nov!02
Break - on 19th =z 20th November!'Q2

6. Sri. Sanjeet Kumar, =do-9.00am to  From 1-30 November, 2002
{(Library) 5.00pm  ¥eekly off: 7,14,21,28 Nov'02

7o Sri. Chinmoy Das, =do- 10,60 =6.00 am on 5,12,19,26,22 , 2,9,16,23,30

Museum - 9.00ar - 5,00 Pm - on 4,11,18,25, Novembe r, 2002

Library = $,00am - 5.00 pm - Cn 7,14,21,28 November, 2002

Weekly off: 158,15,22,29 MNovember'o2
6e00am =2,00 pm - 6,13,20,27 November,2¢02
2.00piz =10,000m - 39l09l7924.November, 2002,
Copy to =

bR
.",‘.?

Sri. Iamesh Sghani, AA(F)

& Security cificer,
for information

MNeS.I., Shillong-21
and necessary action,

2) Acccount section, = do = ~ do o=
( 3%, Kulirani )
Head ‘of | ofifice
[ AR [ S A
\ sthenr T e e o
I .- ‘ .
LY s G ™
r,.\-{rig' | Py -.(r
r" ”’l i
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}7 Anthrouclogicel surveys of Indla y),

o orin tfast kegjional antrcA . A\
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f/ ,Alllon% - 793 021 -————fﬁg¥f~ %’

Pated:; 0l+40L,03
OFFICE ORJGZR ! X
In supersession of this office order of even numbpezr h
dated 28-11-2002. the duties of Regular and Jelly waeges Chowkiders
for the month of January 2073, as sujggzsted will be §s follows.
The iduties of the Jaily Wages Chowkidars will be on temgorary
pasis and may he t-rnlnated adtbu?tlcall{ as and when requirad
and they will be paid 9@ ¢ .147/- per day i.ee no pay basis
A5 per rulcs:
51s Nane of Chowvkidars, Times Jays
NO o .
L. 'ih., Kulen B rman, lOeOQ 24 to BRofim l-3L January, 2003
D/vi Chowkidar Gel A weekly off :1,8,15,22,297an03
2, shJl.sangma,Regular 13,00 PM to From - 1=31 January, 2003
5400 A4 weekly off :7,i4,2L,28,Jan.03
3¢ Jhe 3anject Kunar 3,00 A to from = l-GigJanuary, 22003
D/ Chowvkidar 2,090 i weekly off:2,9,15,23,20,J2n.03
g ;4( ah.o.ﬂhcngqu nngu’ar G,00 Al to From l-3l,January, 20C3
v 5400 #0i  ieekly off:6,13,20,27,Jan 03
vg gh.Nares sarkar, 200 P to From l-2l,January, 2003
G /% Chowkidar 10.00PM  %eekly off$4,11,18,25,3an.03
Break on 31.0£&g003
6+ Sh. Chinmoy Das 9.00 A% to From-1-3l, January, 20003
D/% Chowkidar 5.00 Bi weekly off:3,i0,17,24,31,
(Musew J anuary 2003,
ruseum) Break on 16,17 Jan.2003
7. sh.uUna Nath Rai, 10,00 Pit to 6.00 Am - 1,7,8,15,21,22,
D/# Chowkidar - 28,29, January 2003
2,00 P tolD.00 Pid - 4,11,18,25,7an.03
6000 :’l':‘i tO 2000 P.I!l - 2,9,16,23;33; Jdnc03
{(Muse ul) 9.00 A to 5400 PM - 3,10,17,24,31,J2n.03
(Library) 9.00 A7 to .00 Bif = 5,123,20,27, Jan.03
neekly of£1:5,12,19,20 January 2007
Cepy to:
l. shie Bamesh gehani, AA(P) & Lecurity Cificer, An.;il, shillong-21

fo{ informatieQ and
\a

nacessar

acticno

'\%20 Accounts 3ecticn, fn.s.l.p shillong-2l, for inflragtion and
iiecassary acticn . \\.
( Oef odio LIk, )
ey OF GLeridh
[‘. vt “]- - o,
L R :
\ v e
/ - -{j?fil‘.‘
S
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¥
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.106 of 2003

* The Hon'ble Shri Shanker Raju. Judicial Member

¢ Date of decision: This the 24th day of February 2004

The Hon'ble Shri K.V. Prahladan, Administrative Member

1. Shri Naresh Sarkar,
: S/o Late G.C. Sarkar
Casual Worker in the

Office of the Anthropological Survey of India,

North Eastern Regional Centre.
Shillong, Meghalaya.

2. Shri Uma Nath Rai,
S/o of Sital Prasad Rai,
Casual Worker in the

Office of the Anthropological Survey of India;,

North Eastern Regional Centre.
Shillong, Meghalaya.
3. Shri Sanjeet Kumar,
S/o Shri Jai Babu Rai,
Casual Worker in.the

North Eastern Regional Centre,

By Advocates Mr S. Sarmay Mr U.K. Nair
and Ms U. Das. :

- versus -

1. The Union of Indiay
represented by the Secretary to the
Government of India,
Ministry of Human Resources.
New Delhi.

2. The Director,

H Y Anthropological Survey of India,
: Kolkata. | .

3. The Deputy Directory: Cee

Anthropological Survey of India. '

\ Shillong., Meghalaya. .....Respondents
h

By Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C.

Office of the Anthropological Survey of India,

Shillong, Meghalaya. .....Applicants

[ aaamiad
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OR DER {ORAL)

SHANKER RAJU, MEMBER (J)

The applicants who had been working on Group 'D!

post on'casual basis for-the last more than ten years

have Sought reqularisation to Group 'p' posts and other

consequential benefits.

2. Heard Mr U.K. Nair, learned counsel for the

applicants and Mr A.K. Chaudhuri, learned agdl. C.G.s.c.

3. Relying upon the decision of the Apex Court in

State of Haryana vs. Pyara Singh, (1992) 3 sLJ 34 SCC, it

is8 contended on behalf. of the applicants that when a

casual labourer works for longer periog there is g,

Presumption of vacancy against which he may be

Yegularised. In this view of the matter -it is stated that

the applicants who are still working may be considered-
against other Group 'D'  posts where vacancies are
available.

Covered by the DOPT's Scheme of 1.9.1993.

Having been in

status on 1.9.1993 the respondents shall consider their
1.

cases. In so far as vacanciles are concerned, we observe

that instead of Festricting reconsideration against the

Post of Chowkidar the applicants may be considereg for

&
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CIY1IL .APY LLL(\T( JUR!JD\LT 101{

CCIVIL apPEAL nu L 199)(

(Ar\snng out of s.L.p.(C) Ro. 15619 of 1994)

li .
7ﬁArvind Kumor & Qrs. .appellantls
£ STt e : A

: & oy mYersuse
N B PR R A .
' i . . : g : -
U:o. 1. &eQrs o T Lo , L. Respondants
.- '.-l}:v. gt ,{i e Ve la 2 e . )
v ] , ,
o (
? "-‘ WL T
* . s o - - - 7
IE " u‘ ‘ .'.3 ' ',‘.., .~g. D :‘.,'.“ - )
i TYICIVIL APPEAL NU.__ __OF 1995
. (Arising out of, ,S.L.P.(C) No.l15843 of 1994) '
Pt : '
SUbhnsh;£hand & Anr. .appellants,

oo . 2“1'—4‘“: Tl e ' . K ' . . \ .
SR : . Versus ! X
gm0 '

' : ¢ .
R VR O & Ors LRespondents
' i .
' Kl ;

A TLILANLIGR

.

- 8 S L P. (C) No 15619/1994

yr

|
roon ] ) , '
1

L 5P8C131 leave: granted

ea:d V_Iearned counsel for . the parties.
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In the matter of O.A. No. 102/2004

Shri Kulen Barman ---- Applicant

Vs

Union of India and Others --- Respondents

Written statement for and on behalf of Respondents.

1, Dr. B. Francis Kulirani, Superintending Anthropologist & Head of office,
Anthropological Survey of India, North East Regional Centre (NERC), Mawblei, Shillong,

do hereby solemnly affirm and say as follow:

I.  That I am the Superintending Anthropologist and Head of office, Anthropological
Survey of India, NERC and as such I am fully acquainted with the facts and
circumstances of the case, I have gone through a copy of the application served on
me and have understood the contents thereof. Save and accept whatever is
specifically admitted in this written statemgnt, thq,&}her stateinents and contentions

may be deemed to have been denied. I gmauthonzéd to file this written statement
F '_'(

on behalf of all the Respondents.
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7. That the Respondents have no comments to the statements made in paragraphs 1,

| H

2 3 and 4.1of application.

3. Tfhat? !‘with regard to the statements made in paragraph 4.2 of the application the
N | ' |
Resf)iondents beg to state that the Applicant is working as Daily Wage' Chowkidar'

1n the office of the NERC of the Anthropological Survey of India on No work No

| |
pay Basis' for a prescribed period of a maximum of 89 days at a stretch.

1 s

\i ‘It is not true that the Applicant was engaged, as daily wage labour on ‘no work
It ]

no pay basis since 1989. He was engaged as daily wage labour as no work no pay
L —

basg since 1.5.93 to 28.7.93 at the first instance and his service was terminated

aﬁer| the expiry of 89 days (copy enclosed — 1). The Applicant is engaged and

ﬁequaged as and when required, purely contingent in nature.
w

4. FThﬁt with regard to the statements made in paragraph 4.3 of the application the

*Respondents beg to state that the Applicant was engaged as ‘No work no pay’ basis

| smce 1.5.93 as and when required. Therefore the statement made by the Apphcant

i b e e

I me—

‘thi{lt he ‘was engaged contlnuously for more _than_ 15 years 1s not_true arn_d N

_cg‘rnggdictggy. The Applicant is drawing his wages as per existing rules governing
(i ERss B

orker. Therefore, the

r——————— 2T

Lo
‘f by‘ the government of India time to time for contingent paid w

| quLixestion of deprivation from regular pay scale, service benefit, Dearness

|

ﬁ Aiﬂlowance House rent, medical allowance etc. does not arise. It is needless to say

‘i

| tHat the Applicant has never been force
]

1 dlpty.

i

Pl
5. That with regard to the statements made in paragraph 4.4 of the application, the

d to serve this office for performing his

"llegatxon made by the Applicant is baseless, motivated and an attempt to mislead

| fto the Hon’ble Tribunal. It is submitted that no such assurance was given to the
1
; Apphcant regarding regularization of services.

6. ! ‘That with regard to the statements — “he has acquired a legal right for

! reoulanzatlon and regular pay scale of his above said post” made in paragraph 4.5 is

|1trat10n The Applicant is not entitled for regularization as per existing rules /

go!veming by the Government of India. As he is engaged purely on co contract }?{s% as

ax‘{d when required, he his automatically terminated after completion of the contract

| — e e )

|
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" period. Therefore, the question of interim order or direction regarding termination of
service of the Applicant does not arise.
7. That with regard to the statements made in paragraph 4.6 of the Application it is

submitted that in the light of the judgment of O.A. No0.106/2003, the claim of the
i
Applicant had been considered carefully but could not be acceded to in the light of

notification and scheme promulgated by the Government (Amaesaret): ~° S chame 19 93,

8. That to the statements made in paragraph 4.7 of the application the Respondents beg -\§~

Q

to state that they have abided the law. The Applicant pointed out that one Mr.
Dasarath Barik who was recruited in the year 1995 — 96 in the same capacity of
casual worker but subsequently he got the benefit of regularization against vacant

_ e

post of Group — D. This statement is totally false and self-willed. One Mr. Dasarath k\
p—— . - —-

A

Barik had been working as g_'c_l_slual worker since 1989 and he was recruited as casual /
worker from local Employment Exchange on September 1993. Mr. Barik had also
fulfilled all criteria for regularization existing notification and scheme and
promulgated by the Government. Therefore, the question Pﬁunior was given ‘El_n_a__’

[ — - —

benefit of regularizatioh does not arise. The supporting documents will be submitted

N e
if the Hon’ble Tribunal directs at the time of hearing. |

9. That with regard to the statements made in paragraph 4.8 the Respondents wish to
state that the disparity in status is in built and perhaps not at par.

10. That with regard to the statements made in paragraph 4.9 and 4.10 the Respondents
have no comments to offer.

11. That with regards to the GROUNDS FOR RELIEF WITH LEGAL PROVISIONS as
sbught by the Applicant the Respondents beg to state that the point raised by the
Applicant in paragraph 5.1 that the acts of the Respondents are fair, law abiding and
within jurisdiction.

12. That with regard to the statements made in paragraph 5.2 the Respondents have never
aicted, as mentioned, ‘contrary to the settled proposition of law’. In fact the
regularization could not be done, as there are no directives for doing so. Moreover the

statement ‘mollified and illegal and with a motive behind’ is totally incorrect,

imaginative and uncalled for.

Y
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IY;Thatlf with regard to the statements made in paragraph, 5.3 the Respondents beg to

14.

15.

16.

17.

18.

state‘!that the Applicant cannot be considered for regularization in Group — D post till
the éo-vemment promulgates amended Notification and Schemes.

Thati with regard to the statement made in paragraph 5.4 the Respondents have not,
thusi acted in any discriminatory or in unfair manner, which can be confirmed from
paragraph 8 above.

Thaf the Respondents have no comments to the statements made in paragraph 5.5, 5.6
and 5.7 of the application.

That with regard to the statements made in paragraph 5.8 the Respondents beg to state
the fluties of the applicant was not in permanent nature it was exclusively on casual
nattllre on “No work no pay basis’. Therefore the question of regularization does not
arise.

That the Respondents have no comments to the statements made in paragraph 5.9 of
the I}application.

Thé}t with regard to the statements made in paragraph 5.10 the Respondents beg to say

that no such differential treatment was adopted towards the payment of wages to the

Ap'jplica’nt and payments hdve been made within the frame of law.

19. That the Respondents have no comments to the statements made in paragraph 5.11, 6

20.

and 7 of the application.
Tlifat with fegards to the statement made in paragraph 8 and 8.1 the Respondents beg
to ;say’that the Applicant is not entitled to any relief sought for in the application and

the satne is liable to be disimissed with costs.
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VERIFICATION

I, B.Francis Kulirani, Superintending Anthropologist(C) and also presently holding
charge of Head of Office, Anthropological Survey of India, North East Regional Centre,
Shillong — 21, being duly authorized and competent to sign this verification, do hereby
solemnly affirm and state that thé statements made in paragraphs 1,2 ,4-19 are true to my
knowledge ;md belief and those made in ﬁarégraphs - - being matters of record
are trie, to my infofmétion d¢rived thérg fr"o;n and the rest are my humble submissioh

before this Hon’ble Tribunal. I Have not Sﬁpﬁfessed any material facts.

And I sign this verification on this 6th day of August, 2004, at Shillong.

Head of Office .
wTEhE ARy ™ e
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: Anthropological Survey of India
North East Regional Centxe,
v Shillong 1 :

-~

As per the approval of Head of Office at note sheet ‘a
page No.l4, dated 30th April, 1993, the following contingent
" labourers have been engaged for a period of 89 days with eff
from ¥X3338RBxxmx¥x5Hx2888 1.5.1983 to 28,7.93, %heir duty
will be terminated automatically after- 29 7,93 and they shou
not be allowed for double dut -They may be pald wages @xkx

@ Bs5,46/~ (Rupees forty six on y) ‘per day i «+€, No work no pay
basis. = = . _ |

l)Shri Kulpn Barman c/o Dipu Kutir,
Upper Lachumiere, Shillong '

2)Snri Chinmoy Das C/o B.N.Dey, Upper Laban,
Shlllong~4 o -

S Head of Office
No.1-292/91/Estt Dated: 30.4.93 -
' By . :
‘Copy to: 1) Accounts Section’

2)Shri N.N,Sengupta, Asstt. Keeper,
(Museum Incharge) Shillong,

@fﬁ\o/



